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आदेश / O R D E R 

Per Bench :  

 These two appeals are filed by the assessee against the separate 

orders passed by the ld.CIT(A), National Faceless Appeal Centre (NFAC), 

Delhi, dated 14.02.2025 for the assessment year 2017-2018, thereby 

confirming the penalty levied u/s.271AA and 270A of the Act. 

2. It was submitted by the ld.AR that in the quantum assessment. The 

ld. CIT(A), NFAC has vide his order dated 21.01.2025 restored the issues 

to the appeal of the AO for readjudication. It was the submission that as the 

penalties no more survive, therefore, the penalties levied u/s.271AA and 

270A of the Act are liable to be quashed. 

3. In reply, ld.Sr. DR vehemently supported the orders of the authorities 

below.  

4. We have considered the rival submissions. As it is noticed that the 

quantum assessment in the case of the assessee has been restored to the 
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file of the ld. AO by the ld.CIT(A) vide his order dated 21.01.2025 for 

readjudication, the very legs for levy of penalty nor more survive. 

Consequently, the penalties levied u/s.271AA and 270A of the Act in both 

the appeals of the assessee stands quashed. Liberty is available with the 

AO to initiate fresh penalty proceedings, if the AO is so satisfied.  

5. In the result, both appeals of the assessee are allowed. 

 Order dictated and pronounced in the open court on 06/01/2026.  
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